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1 Hhether Reporters of local poporo "TV be
• allowed to see the 3uoqeme.it .

3. To be referred to the Reporters or not?

JUDGEMENT fORAL)

Heard. The applicant has prayed tor qua=hind of
„,e order of Penaltv of cepoyal frop service inposed on
Hipbv letter dated IB.M.M tnd has requested for a
direction to the respondents to reinstate the applicant.
«e find that the applicant has filed an appeal dated
1.3.9? to the Director General. Ordnance Factories.
Calcutta. (Annexure A-61, The learne^ounsel for the
a„„l leant contends that the-appeal has^be^a„s»ered and
he has cone to the Tcibnnal »hen he did not hear fro« the
Appellate Authority for a period of six Mnths. The
applicant has a constitutional right of appeal which is



v

part and parcel of the principles of natural justice.

This point has been stressed in a number of cases,

includinq that of Tuisi Ram Patel Vs;, UOI (AIR 1985 SC

1416), T'lcrefore., it is the bounden duty of the Appellate

Authority to consider his appeal and to pass an appellate

We. therefore, direct the Appellate Authority to

consider' the appeal o't the app'^icant dated 1.3.92 within a

period of 3 months from the date of communication of this

order and to pass a reasoned orde;- after piving an

opportunity to the applicant of being Heard. In case, the

applicant feels aggrieved by the appellate order, he is

free to approach the Tribunal again and all issues will

remain open at that stage since we have not applied our

mind to various contentions of the learned counsel for the

applicant in t-egard to legality or otherwise of the order

of the Disciplinary Authority,

Wi-irh the aforesaid direction and order, the

application is disposed of at the stage of admission

itself,
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